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- ‘ - Contempt Application No.44/88 \

in
0.A./79/88

CCRAM : Hon'ble Mr. P.H. Trivedi .. Vice Chairman

' Y Hon'ble Mr., P.M. Joshi ee Judicial Member
26/10/1988

has

»

No duplicate copy of

the contempt application
been furnished. Registry should have obtained a
copy after giving notice to the petitioner and
thereafter placed on the Board.

( P H Trivedi )
Vice Chairman

/

( P M Joshi )

Judicial Member
*Mogera
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Cont. A.%44/88 [’(’ (@
in \v
C.A./79/88

CCEAM : Hon'ble Mr. P.He Trivedi .. Vice Chairman

Hon'ble Fr. P.M. Joshi ee dJudicial Member

31/01/1989

Neither applicant nor his advocate present.
Mr. N.S. Shevde learned advocate for the respondent
wants Registry toc supply & copy of the contempt
application or issue notice on the respondents. Registry
to do accordingly and the case be posted thereafter

for orders.
o )
“ \-\’\‘\)/’\

( P H Trivedi )
Vice Chairman

/

(P M Jo hi )
Judicial Member

-
<l

*Moagez



Cont. Appln., No. 44/88 in prdl

0.A./79/88 2
Coram ¢ HOn'ble Mr.P.H.Trivedi 8 Vice Chairman
Hon'ble Mr.,A.V.Haridasan ¢ Judicial Member
02/04/1990

Heard Mr.U.M.Shastri and Mr.N.S.Shevde the learned
advocates for the applicant and the respondents. No contempt
is found in the case. The respondents have in terms complied

with the orders. Notice distharged.

JA
f / N j
‘\M I\ o <~

( A.V.H&figg;ah ) ( PeH.Trivedi )
Judicial Member. Vice Chairman
AIT
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CENTRAT, FDMINISTRATIVE FRIBUNAL <

AHMEDABAD BENCH

Submitted. C.A.Ts/Judicial Section.

Original Petition No. 8 ) # 7 of .
MIscellaneous Petition No, 1 of .

FS )
Shri ____ 2 ,\'th) Petitioner

T N 15 A P

This spplicatisn has been submitted to/the Tribunal by Shri

r \ C Ay ~ ! ! . — { . o A . . o
L) > e 1Y _ under osextion 19 of the Administrative

e

Tribunals Zct, 1985. I+ has been scrutinised with reference to the -c_=

points nmentioned in +

2
(U
Q
e g
()
Q
e
[
fde
6]
ct

in the light of the provisions

containad in the Administrative Tribunals N, 1985 and Central

Adninistrativ

m

mn 3 3

+0e application has been/found in order and ray be given to
concerr.ed for fixation of Jddte,

The applicution is pht been found in order for the same reaso:ls
indicated in|the check Aist. The applicant may be idvised to rectify

ne szme within 21 dgys/MDraft letter is placed below for signature.

D
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Before the Central Administrative Tribunsal,
Abmedabad Wench, at Almedabed.

Miscellaneous Application o, of 1988,
in
OUriginal Application No, 79 of 1988,

Shri R.A. Vyas,
Second Fireman 'C!' of

Godlra, ‘e Applicant.
V/s
1,The General Manacer,
Western Railwey, Bombay=-20, ... Upponents.
and another,
Index
Exh,
Noe Frarticulars, PYage No.
Petition 1t 4
141 Copy of the report of the Inquring o {
aubhority dt. «2=-4-85 and the > e
order of penzlty dated 8.1.88.
'ﬁ\‘ ) Copy of the order dated 9=-5-88 ! Jo 7
passed by the Hon'ble Tribunal, ‘ ’ I1£
1@ Copy of the order dated 11-5-1988. 13




Before the Central Administrative Tribunal,
Ahmedabad Bench, "at Ahmedabad,

Miscellaneous Application Fo,. of 1988,
“in
Original épplication No. 79 of 1988,

Shri R.A, vyaS,

Second Fireman, -

at Codlra Kly. station,

wodhra, - e Applicant,

V/s.

1. The General Manager,
Western Hailway,
Churchga te, .
Bombay=20,

2, Divisional lech. Englncer,
Establistment,
Baroda Divigion,
rratapnagar,
Baroda, vee Opponentse

The applicant abovenemed

Most Respectfully Sheweth s




} ) & 5 g e |
ia% uhng apbdl
145

e

cant was served with & charze-
sheet dated 12-10-1983 to the effect that the an

whilewrking as Fireman ‘Gt

s o 3 +h +

osence without
+hoirit o + S - res 4 y

authority., That +the inquiry was finalised on 19-4-85.x

1t was observed therein the relevant documents were

not awailable Dut at the end of the inquiry, the
inquiring authority found the aspplicant guilty of the

charges levelled against him, and relyinz upon the

o
e

rep -t nad n () wiod . P - |
wiring authority dated

d findinegs of the i
g IiNALNgs 01 whne 1n

fre

4]

wim1985 the Disciplinary Authority by its order

dated 8-1-1988 the applicent was reduced to the post

] g 2en bl
of Cleaner in the seca

cale of s, 750/= for a period of

increments. It was

’&f
’1

three Years postponing f

— . Y- s - 3 Laen " . S 1
further observed thet an appesl avainst

order of impogitior

Hereto amnexed

Vot

Divisional Heilway

and marked the copy of the report of

the inquiring authorits ted £2-4-1985 and the

o 3 I + (=
order of penalty dated 8-1-1988,
. i - $ I Ty I
i That the rieved by the

ame and thinking that the concerned authority after

has tried %o e
and ma y the penalty
hes been imposed upon him straichtway preferred

Original application to this Hon‘ble Tribunal

Tamthle 8791
NIIT0Le 1 LODUN&Ly VY
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v
-
»
-
;
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Exh=A
1
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to dispose of

the administration,/the appeal within three months. It
was also ordared that the applicant should not be
reverted, if nol already reverted until after one month
of the disposal of the appeal, Hereto annexed snd marksd
mmi_-ﬁis the copy of theorder dated 9-5-1988

passed by this Hon'ble Tribunal.

Se That as per the order of this Hon'ble Tribunal
and as per the directions contained in the ordezl of
imposition of penalty to the effect that the appeal hag
been preferred to the Divisnal Hailway Manager, bhe
2prlicant preferred appeal to the Divisional Aeilwvay
Fenager, That the said appeal has not yet been decided

by the Department though directed to decide the same

 within three monbhs of the filing of the appeal.

Yoreover by an order dated 1i-5-1988 though the admini-
stration was restrained fram mxecuting the order of
penalty, executed the order of penalty by directing

the'applicant to join duty in the lower grade, Hereto

N2
annexed and marked m&&_is the copy of the order

dated 11.5-1938, ) S

4, The applicant says that thoush the appesl has
already been filed and thouch the sppesl was to be filed
to the DRM Baroda as conteined in their order of penalty
itself,the administration on one ground or tggrother,

is not disposing of the appeal ss directed by this Hon'ble

Tribunal and in utter disregsrd to the orders passed

bave implemented the order of penalty without disposing

Of the appeal which amounts to utter disrespect to the



order passed by this Hon'ble Tribunal, The =ttitude
of the administration opponent is such that the seme
is likely to lower down the prestige of this Hon'ble
Tribunal in the eye of general public and as such,
it is necessery that the opponent requires to be
punished for commiting the contempt of th;.s Hon'f)le

Tribunal.

Se Under the circumstancesof the case, the

applicent prays -

{a) That the opponent may be punished for

 commiting the contempt of this Hon'ble
Tribunal by not following the direction
given by this Hon'ble 'I‘ribunalﬂin the

above referred Transfer Application No.
79 of 1988,

(b) Alternatively a direction may be given to

the needful immediately in the interest of

Justice by passing mendatory ordera,
Q.,V\W\ﬁm

 —

Amedabad,
Advocate for the Applicant.,

D&’te‘ 25-8*19880

I, Rajnikant A, Vyas, the applicant abovenamed,
do hereby sclemnly affirm and state that what is s tated
above is true to the best of my knowledgen information

and belief and believe the same to be true,

Solemnly affirmed at Almedabad,

Date 3 25~-8-1988
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Findings

Shri Rajnikent A, Vyas, F/man 'C' working
uader LF CFA was served with SFS No.. E/508/5/5/L/519
dated 12-10-1983 by Sr, DME (L) BRC that the charces are
you have remained absent without authority for the
period (1) from 8-6-82 and 5-10-82 %o till he reported
for duty and produced following Medical Certificates
issued by ADMO BRCY for the periods shown against

each rejecting the periods as per SR 2/6, 2/7 and 2/12,

1) Duty Certificate No. DG/A71 for the
period £ om Bm6=82 to 20=0-82

2) ~dom " DG/500263568 sy 21m9-82 to 5=10-82
3) -dom 462668 33 B=10=82 to 15-4=85
4) =dOm DC/237/234706  ,,  16=4=83 to till

reported for duty,

The inquiied was fixed from time to time and
finally complied on 19485,

I have gohe through the chsrges levelled againgt
the abevenameq 8nd I have inqu;rod into the case in
presence of Shri V.M, Deskmukh, the defence counsellsr of
the employees and it reveals the charges framed against

the employee are explained as under -

It is mentioned in SF 5 No, 308/5/3/L/319
12.10-83 24 /
dated XRxax®% thot the petihiowes particular period is
treated as unauthorised absence, but on inquiry is revealed
that the charges are framed on the strength of duty

cartificate No. (1) DC 471 (2) DG 500/263568 (3)293668

(4 ) oC R47/234706 issved by ADMO BRCY as well ags ADMD GDA

treating the period to be dealt with under SR 2/6, 2/7 and 2/12,

' 4




L~

The relevant documents are not availsble in
BRG/GDA Shed. However the dupiic&to copies of the
duty certificates Sf the abovesaid period produced before
the delinquent and his defence councellor of this cage
as per their demand, a:f’tay obtainine_gi‘rom ADMO BROY

and ADMO GDA (ass per Q. to Ans, No.4j,

History of Cage:

The first period of his sick period was from
8-6=-82 to 29-9-82 and second breked period starts from
“ ‘21.-9-82:;.0“ 5=10-82, That means on 20-9-82 he was well
) wimn he trooirc certificate, bul azaon reported sick on 21.9-82
| ;zt that t;mo‘at laést he could have followed medical rules
ag 1t briﬁe-very next day, Then from 6-10-82 to 8=10=82

he was under inquiry as per muster,

Sgain it was under sick list from 9-10-82 to
14-4~88, After taking fit certificate he did not attend
his duties on 15-4-83 but again under sick list
from R 16-4-83 t0 26=7=83, Ag his personal file was
not available it kxw was Assumed that he might bave
been sent to Special Medical Examination and then he
might have been directed to see Sr., DME (E) BRC.However,
he: was reported duty on 1~8-85,

Conclusion 3

Shri Rajnikant A, Vyas is found suilty for

the charges levelled agsinst him,

seed




X j‘}
J
3
‘ Reasons 3=
My reasons for doing so sre as wnder -
i) As stated by Rajnlkant 4, Vyas, on (. Nax to

Anse No, 4) on absence of relevant documents he was
’ asked for producing evidence in defence to the charges

leveleed against him,

* B In this comnnection he has stated that since
his marriage in May 1981, he had to look after S his
newly married wife., During that period he was Pransferred
out of GDA which resulted di=k in disturbance of hig mind
h and he stated that he could not leave 8lone his wife,

without his presence,

- - 2) The following duplicate copies of duby certie

ficates are prodﬁced before him and hig defence coundellor,

1. Duty certificate No, DC 471 for the period
from 8-6-82 to 20-9-82 is rejected by ADMO BRCY
vide SR 2/6, 2/7 and Sr, /12,

0N
.

Duty certificate Ni, DC 500/263568 for the
period from 21-9-82 to 3-10-82 ig rejected by
g ADMD BROY vide Sr 2/6 and 2/,

) Se Duty Certificate No. 492668 for the period

from 9-10-82 4o 15-4-.83 ig rejected by ADMD
GDA vide SR 2/12,
4, Duty certificate NO.DC/?A7/254 706 for the period

from 16-4-85 to %6-7-83 is rejected by the
ADMO BRCY vide SR 2/7,




After producing the duplicate coples of duty
certificates he acceots Qe t0 Ans, 6) that he had not
infofmed ti Rly. ‘Authoritias for repértine sick under
private doctor and not observed the medicsl rules,hence
all duty certificates are rejected Bise Sr 2/6, SR 2/7 Y
and SR 2/12 for the period from 9-6-82 o 28-7485

breaked at four intervsls,

According to muster he has merked sbsent ag

he bad not informed to LF BKC or medical authority BRCY, ¢
The following documents and record are teken ¢
into consideration, o

1.Statement No,1 of Shri Rajnikent A.Vyas =Delinq7ent,

2.Statement No.2 of Shri William S, - Administrative
Witness, Sr.Clerk,BrG).

S.Statement No,3 of Shri J.4,Soni -Sr,Clerk GhA, '

4,Muster of the period reported,
5.Leave record of sShri Hajnikant A, Vyas, .

6, Duplicate copies of duty certificates (Four)
issued by ADMO BRCY and ADMO GDAj,

(The duty cert:.f‘icates are attached herewith in the
DAR FILE),

He hag not paid for above all the period,
Shri Rajnikent A, Vyas, was allowed to encage the
Gefence counsellor and-he encaced the defenoe geunsEmex

counsellor Shri- VsY, Deshmukh, CC KkF. Shri Rejnikant
4 Vyas was given all the reasonable facilities at the

time of inqui"ry (Q. to 4ns, No. 8). R
For not observing medical rules he stated thot
he was bed ridden and s wife ws 111iterate. ;?
/4
Hence the findings are drawm, ' : /¥
- Sd/- \,f
v EO and JFI PRTN [
TRUE COPY : l.
: 22mdugs,
54/m
Sr, UME BRC,

TR PR B I O I e
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Notice of imposition of penalty (N.i,i.) under 6 of
the Servants (Discipline and Appeal; Rules, 1968,

Ko, E/308/5/5/L/519  Divisional Office,
BRC, Dt, 8-1-88

To

Shri Rajnikeant 4. VUyas,

Fireman '0C',

GDA,

Through LF GDA

i, You are hereby infoimed that the following penalty
has been awarded to you 3= i
Reduction with immediate effect to the lower
post of Cleaner in Scale Rs. 750-940 'RP) on Rs, 750/~
p.n, for a period of three years pos tponing your future
increments, This h2s reference to 5F 5 of even number
dated 12-10-83 and the findings dated 22-4.-=83 of the

m.

Speaking Crder :-  “Since the NIP has not been served as

----------------- yet the case has been examined afresh.
I have cerefully considered the findin
gs of the E.0. and the employee has
been correctly held responsible for

unauthorised absence., The findings of

E.U, are accepted,”

Note 3= The NIF referred o in the Specisl Urders is No.

5/208/5/5/L/518 dated 14-6-85 1ssyeq by Sr,uliE BRE,
Encle= Copy of findingse

Designations ADRM BRC, Sd/-
Signature,



2. You are required to acinowledze receipt of
this Notice on the form adjourned,

Copies to LF GDA
0Ss of EM.

Instruction,

(a) Under iule 18 of the Railway Servants
(Disciplino and Appeal ) Rules, 1988, an appeal

against these orders lies to DRM BiC provided s=-

(1) The appeal is preferred within forty
' five days of the date of receipt of

this notice, and

{ii) The appeal contains no dis-respectful

| or improper language.
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CA/79/88

Shri R,A. Vyas,

Second Fireman,

at Godhra Railway Station, A

Godhra, - Applicant,

V/s
1, The General Menager,
Western Rallway,

Churchga t.)
B omba y-20 .

™

2. Divisional Mechanicel Engineer,
Establishment,
Baroda Division,
Pratapnegar, =
Baroda, coe . -hespondents,

~

3
Dates 9-1,1.988

Per : Hon'ble Mr, P.H, Trivedi : Vice Chairman,

Heard Mr, J.C, Sheth, for Mr., UM, Shastii, learned
advocate for the applicant and Mr, N.S. Shevde, learnsd
advocate for the respondents. in this case the petitiocner
has not exhausyed the remedy of appeal azainst the impucned
order of reduction from Clags-iII to Clasg-IV dated 8~1-1988
but the learned advocate for the petitioner states that he
Bas not received the order and hag proceeded on leave., Learned
advocate for the respondent Mr. N.S. Shevde wants time to
rile reply, We find in the circumstances of this case in
which the impugned order has been passed considerably after
the inquiry wes started, the petitioner should be directed to
file an appeal within 10 days of the date of this order, On
his doing so, the respondents be directed to dispose of the
appeal within three months thereafter, The petitioner should

not be reverted if not ready reverted until sfier one month of



Vv

the disposal of the appeal with this cbservation, the
ease is disposed of, | |

'3 .’tsi.g/i&'iv'odi J
Vice Chairman,

(F.M, Joshi)"
Judicial Member,

/IRUE COPY/
B s,
Section Officer,

Ce Adm, Tedbunsl
R adated Bomopels
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Godhra, dated 11lth May 1988,

Froms=-

R. A.Vyas,
Fireman ‘'C°',
Go dhrao

To

1. F.S. Godhra,

2, mME (L) (E) BRC
Through proper channel

Sub: Promotion, reversion, transfer of class IV
Fireman 'C' scale fs, 825-1200 (RpP)

Ref :t= Your No. G/4/F/M *C*' dated 11.5.4988 andg
E/L/8355 dated 9.5.1988,

Respected sir,

With reference to the above, I request the following
for sympathetic consideration.

I had obtained stay order against my reversion from
C.A.T., Ahmedabad and served to the administration too.

Even then I am wrongly being revorted vide your akbove
letters.

As such T shall be compelled to file suit for contempt

of the court against you koth at your risk and cost for
which I chall not be blamed. This is Quite clear case of
"contempt of court" and I shall have to approach the oourt
as the r-version is not executed bafore the court has
passed the stay order,

Anyhow, I am carrying out your illegal order quite
reluctantly only to save my leave and rmonetary loss of
wages,

Kindly note and advise me further in this case.

Thanking you,
Yours faithfully,

/4?19-'pr' or T
( Ro ;\. VyaS.
Fireman 'C' Godhra,

N.B.: I am relieved today after noon and avail my
Joining time first s as to decide my case in
time before I resume on reversion.

iy 188
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Before the Central Adm. Tribunal,
Ahmedabad Bench,at Ahmedabad.
Mise. Application No. ~of 1984
in
Originel Appln. No. 79 of 1988. i
R.A, Vyas,
Second Wireman !CY,
Godhra Rly.Station,
Godhra, . Applicent.,
V/s .
‘\ e
1,General lanager,
Western Railway,
Churchgr te, Bombay=20
and another. ... Upponen ts,
|
%
1}
%
[ ]

Memo, of fkwk Misc. Appln., far ~.
Tontempt. ;
PN

¢
Y

Qo (s )

Advocate for the Appli
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT AHMEDABAD
CONTEMPT AFPLICATICI NC.44 of 1988
IN

O.A.NC. 79 OF 1988

R A Vyas ) ) » P Applicant
V/s-

The General Manacer & Another ... Opponents

REPLY ON BEEALTF CF CPFONENTS

Opvonents humbly be¢ to file reply to the
contempt application as under:
A
Lo Recarding para 1 of the application opponents
rely on the original papers as and when necessarye.
It is not disputed that by order dt.8.1.€8
(Annexure A) the applicant was reduced with
immediate effect to the lower post of cleaner
scale Re.750-940(RF) on Rs.750 per month for a
. . '
pericd of 3 vears postponind applicsnts future
increments. It is not disputed that it was mentioned

in the sz21id order that appeal under rule 1€ of

Discipline and Appeal rule 1968 would l¥e to
the Divisional Railway Manager Baroda.It is not

.Ooz/—



o
3]
o

disputed that findings of the Ingquiry Officer

were also supplied to the aprlicant with order

of removal dt.8.1.88 It is submitted that the

applicant was is:ued majof'charGesheet (5.F.No.5) (T
under No.E/308/5/3/319 dt.12.1¢.83 for violsticn

of Medical Rules and remaining absent unauthori-

sedly.The applicant did not gend his defence.Inguiry

officer was nominated vide no.E/308/5/3/L/319 dt.

23.11.88, The inguiry officer in his report /

finding dt.22.4.85 held the applicant guiltyv of e
charces for remainirc absent unauthorisddlyv,It is P

stated that Sr.DME BARCDA on consideraticn of

findincs imrosed the renalty of removal.from

service vide NIF MN0.E/308/5/3/L/319 dt.14.5 .&5

after following the D&A Rules It is stateﬁ that

the applicant filed CS No.397/85 on 1€.7.85 in :
the court of Civil Judce (SD)CGodhra and cbtained

stay acainst penalty of removal from service

and as such the notice of imposition of penalty

could not be served on the applicant and was kept

F

rending .The applicant further remained absent

...8/-
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)

unauthorisedly from 10,2.86 to 11.2.87 .It is
stated that the said suit was transferred to

this Hon'ble Tribunal and registered as “.A.No,
203R6Exx 807/86. In 1987 the avplicant withdrew

the =sz2id suit/trancferred application and reguested
for mercy.aApplicant's case‘was put to additicnal
'ﬁivisiona} Railway Manacecr,Barcda as the post

of Sr.DME(L)BRC was down craded to DME(L).

It is stated that the ADRM-BRC took a lenient

view and imposed penalty of reducticn with

Rs.750-940(RP) on R;.?SO per month for a pericd
of 3 years postponinc¢ his future increments instead
of penalty of removal from service,

a. Contents of para 2 of thg aprlicaticn are not

fully true and are not admitted.It is not disputed

o

that the applicant filed C.A.No. BBBXBIXXWE 79/88

in this Hon'ble &€mmxxx Tribunal., which was decided
by the Hon'kle Tribunal on 9.3.88 with #r a

directicn to the petitioner tc file an appeal within

30 days of the date of the order and on this doing

v i 2 e




€0 réspoﬁdénts were directed to dispose pf
the appeal within 3 months thereafter. Tt was al®
observed in the said order that the petiticrer
should not ke revertsd if not élready reverted
until afterone month of the disposal of the ay%feal.

Opponents relv cn the said order.It is stated that

the &foresaid order of reversion dt.8.1.52 was

+om

served on the avplicant on 11.1.28 but he 413 not
discloseqd this fact to the Fon'blebTribunal.

The arplicant remained absent from 12.1.88
unauvthorisedly and resumed at Baroda vard in

Mav 1982 on reverted post,

e Regarding para 3 it is submitted that the
applicant filed appeal to Bivisicnal Railway
Manager,Baroda .As the order of punishment ‘
was passed by ADRM Baroda,the appeal lavy to K
the Cﬁief Operating Supdt.,Church Gate.It is
stated that in Notice of imposition of penalty
the appellate éufhority Qas wrongl§ shown as DRM
BRC instead of CCPS CCC,The aprlicant for advised

vide Divisional office letter No.E/3028/5/3/L/319
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dt. 23.3.88,which wasea;knowledged by the applicant
vide his ietter dt.30.3.88 ,to prefer his appreal

fo COPS CCG but the applicant did not send the

appeal addressed to CCPS CCC,It is stated that.
however, the applicant'snhmiz/was forwarded /appeal
to COPS CCG wvide Divisicnal office detter dt.6.10.88.
It is stated that the COPS CCG vide his letter dt. -
12.10.8é ordered that the emplovee should be asked

to submit appeal addressed to COPS CCG,The said
decision of COPS CCG was conveved to the applicant
vide letter dt.13.10.88 which is acknowle dced by

the applicant on 14.,10.88 but till filing of the
contempt arplication ,to be.specific till 1312.39,
the applicant did not filedlany appeal addressed

to COPS CCC,It is denied that by order dt.11.5.88
thouch the administration was restrained from
executing the o~rder pof penalty,executed the order

of penalty by directing the applicant to joindd

guéy in the lower grade as alleced.As stated herein-
Bbove the arplicant was already servied with the

ceeb/=
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order 8f punishment on 11.1.88 before the order

n B

)

was passed by the Hon'ble Tribunal on 2.2.88 but
the said fact was not\dis;losed by the applicant.
4, Contents of mara 4 of the application are

not true and are not admitted.As stated herein-
above the applicant was asked to submit his appeal
addrecssed to COPS CCC but he failed to file
proper appeal as directed by the COPS CCG,It is
denied that the respondents in utter disrecgard to
the orders passed have implemented the order of
penalty without disposing of the appeal which
amounts to utter disrespect to the order passed by
this Hon'ble Tribunal. It is denied that the
attitude of the administrat;on opponent is such
that the same is likelv to lower down the
p;;stige of this Hon'ble Tribunal in the eye of
ceneral public and as such it is necessary that
the opponent is required to be punished for
committing contempt of this Hon'ble Tribunal.

It is submitted that the opronents have no

intention whatsoever to disregard or disrespect

«el/=
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the orders passed by the Hon'ble, Tribunal.As stated

hereinakove the applicant Was asked to submit

his appeal addressed to COPS CCG vide letter dt.
3.3.28 but applicant did not do so.It is stated

that the appiiéant submittég%;:% 13.2.29 addressed
to COPS CCG.agéinst the order of punishment
imposed by ADRM BRC by order dt.8.1.88. It is
submitted that the said appreal was coﬂsiﬁered

by COPS C(G,The said appellate authority namely

COPS CLG after going throuch the entire record

of the case and after apprlying his mind to the

\ 1

entire facts and circumstances of the case

has passed an order dt.6.3.89 rejecting the
T e
appeal of the applicant and confieming the
punishme?t imposea by the ADIM BRC, It is
submitted that copy of said order dt.6.3.89
passed by the COPS CCG has been sent to the
applicant by letter dt.8.3.89, Thus the
dirgct%on of Fhe Hon'ble Tribunal has been complied

with the by the opponents by deciding the appeal

preferred by the applicant as r~er direction ¢iven

e 8/
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by the Hon'oble Tribunal.It is submitted that the
delay in deciding the appezl was onaccount of
the applicants no prefering avpeal to the proper

Sy
appellate authority. *

In view of what is stated above the contempt

avplicati~n mav be disposed of,

Baroda

Dt. 2p +4.1989

Divisional Personnel QOfficer

-

Western Railwavy,Baroda.

I, D.C.Daulatjada,Divisisnal Personnel

Of “icer, Western Railway ,Baroda do hereby state

[N

that what is stated above is true to ny knowledge N

and information received from the records of the

»

cese and I believe the sarme to re true,

Baroda“

Dt.2¢.4.1989

Divisiénal Personnel Officer

|
&ea’?%eéﬁéﬂ‘/vm Submss o
Western Railway,Baroda, filed by L0 Y5 Shevele






